' Ceunsel fer the respendents : Mr.K,Ramulu, Add1.CGSC.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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RA.23/98 im
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OA,131/07. Dt. ef Decisien i 7-8-98,

P e NI

A,Nggeswara Rae
D.Viswanatha Raju

N) =
- =

Vs

1, The Seientific Adviser te Raksha
Mgptri, & Digecter General, DRDC,
Min., ef Defeance, New Delhi,

2. The Directer, Naval Science snd
Techrelegical Laberatery,
Niasakhapatnam,

.

Counsel fer the -awelicants  : Mr.S.fakshma Reddy

CORAM ¢ =
THE HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

THE HCN'RLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
L X 2 2.8 4

ORDER

ORAL ORDER (PER HCON'BLE SHRI R. RANGARAJAM : MEMBER (ADM

Heard Mr,S.Lakshma Redédy, learned ceunsel fer
applicants ané Mrs.Rukumani fer Mr,K,Ramulu, learreé ceu

fer the respenédents.

.. Applicants,

. Respondeats;
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tthe

ngel

2. : The judgement in the QA was cembired ane fer 0#.13]/97

ané OA,118/97. The review petitien is filed praying fer

in O
The erder given in RA,34/98/will

of the same judgement.
goed in this RA alre,

dispesed of, Ne costs;

e =

MEMBER (ADMN.)

JV/////MEMBE%QQD

Dated 3 The 7th August, 1998
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Hence, this RA is alse accerdingly

)\/Lk/{;

(8.5.JAI _PARA ﬂAR) (R. RANGARAJAN) .

ey

revisien
A.118/97
held




